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Sir,
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:- Shri Utpat Rajkhowa, t{O' Hq'V{r-qsresgg rZol+ra
Registrar (Vigilance),
Gauhati High Court,
Guwahati

REGISTRAR ruIGILANCE)
Memo No. HC.WI-06/ 8539-g542 l2O24lA. Dated 22nd Aug ust, ZOZ4
Copy to:-

1, The principal Accountant General (A&E), Assam, for information.2. shri Bidyabrata Acharyya, secretary,'bistrict Legat servii-i eutnority,
Hailakandi, for information.

3. The Deputy Registrar (Finance), Gauhati High Court, Guwahati forinformation and necessary action.

vh" Project Manager, Gauhati High court, Guwahati for information with- request to take necessary steps for uproading this retter in om.ilr
website of this Honble Court.

The District & Sessions Judge,
Hailakandi.

permission to avait .""r" ro?1t1"t#Xlij;ti.?32nd 
Ausust, 2o24

Letter No.JHD/ V /202411412879, dated 07.OB.2OZ4

With reference to the above, I am directed to inform you that Shri
Bidyabrata Acharyya, Secretary, District Legal Services Authority, Hailakandi has
been allowed to avair LTc for the brock period of zoz2-2024 for traveling to
Neil Island (Andaman and Nicobor Islands) and return, w.e,f. 11.10.2024 to20'L0'2024 arong with his wife and son (subject to furfiring criteria as
dependant family members) by the shortest porribl. route, as per existing
Rules.

Shri Acharyya may be informed accordingly.

Yours faithfully,

s {l-

REGISTRAR (VTGTLANCE)
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